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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A NCS. 3-4
I'N
ClVIL APPEAL NO. 4077 OF 2003
COMWNR. OF CENTRAL EXCI SE, MEERUT-1 | Appel I ant (s)
VERSUS

M S. SUNDSTRAND FORMS P. LTD. Respondent ( s)

(Appl n(s) appeal against Registrar’s order dated 21.10.2011 and
clarification of court’s order dated 30.08.2011 and condonati on
of delay in filing appeal against Registrar’s order and office
report for direction)

Date: 06/01/2012 These applications were called on for hearing
t oday.

CORAM :
HON BLE MR, JUSTI CE D. K. JAIN
HON BLE MR JUSTICE ANIL R DAVE

For Appel | ant(s) M. P.P. Ml hotra, ASG

Dr. Moni ka QGusai n, Adv.

Ms. Rachna Joshi [|ssar, Adv.

M . A. K. Sharma, Adv.

for Ms Anil Katiyar, Adv.
For Respondent (s) M V. Lakshm Kumaran, Adv.
M. Al ok Yadav, Adv.
M. Pawan Shree Agrawal, Adv.
M Kri shan Mohan Menon, Adv.
M M P. Devanat h, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Del ay condoned.

This appeal is filed against the order
dated 21st COctober, 2011, passed by the |earned
Regi strar, holding that the application seeking
clarification of judgnment dated 30th August, 2011,
on the stated grounds, was not nmintainable. W do

not find any infirmty in the said order. The
appeal is dismissed accordingly.

(VI NOD LAKHI NA) ( KUSUM GULATI)
Court Master Court Master

(SI GNED ORDER |'S PLACED ON THE FI LE)
I'N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON
I.A NCS. 3-4 OF 2011
I'N
ClVIL APPEAL NO. 4077 OF 2003

COW SSI ONER OF CENTRAL EXCI SE,
MEERUT- | | ... APPELLANT



VERSUS

M S SUNDSTRAND FORMS (P) LTD. .. . RESPONDENT

ORDER

Del ay condoned.

Thi s appeal is filed agai nst t he order
dat ed 21st Cct ober, 2011, passed by t he | ear ned
Regi strar, hol di ng t hat t he application seeki ng

clarification of judgment dated 30th August, 2011
on the stated grounds, was not maintainable. We do
not find any infirmty in the said order. The

appeal is dismissed accordingly.

(ANIL R DAVE, J.)
NEW DELHI
JANUARY 06, 2012



